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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ Boe–#20z6 /RG/LP Dated: fR 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Kumar
S/O Nath Ram Thakur
R/O Chichha Dachhan, Tehsil Dachhan, District Kishtwar

vide notification No. 32 of 2025/RG/LP dated 08.01.2025 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed mab£'Tlussain)
Registrar nistra

No: &836–'Q3 RG/LP Dated : / r .02.2026

Copy forwarded to the: -

1

2
3,

4'
5.

6.

7

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Vishal Kumar, Advocate

. .. ... for information and necessary action.

Mfla*
Registrm Admiiis'tratib
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \abd,VIA /RG/LP D,t,d, 1+ 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheel Kumar
S/O KristIan LaI
R/O H.No.66, L. No. 2 Kabir Nagar Talab Tillo, Tehsil & District Jammu

vide notification No. 40 of 2025/RG/LP dated 08.01.2025 for a period of one year

has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed
Registrar nistr

No: 4Da& -' et RG/LP Dated: fl.02.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheel Kumar, Advocate

. .. ... for information and necessary action.

M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ SO}#bIg /RG/LP D,t,d, JI 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourabh Malhotra
S/O Rattan Lal Malhotra
R/O H.No.52, Apna Vihar Kunjwani Talab, Jammu P

vide notification No. 137 dated 01.04.2008 for a period of one year has been

extended till 28.02.2027 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

FOal)(Syed MHtaba
Registrar Administra

No: L8S& eSq RG/LP Dated: I} . 02.2026

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sourabh Malhotra, Advocate

. .. ... for information and necessary action.

tb

Registra;$1mini£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5684 m/ /RG/LP Dated: U02.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nissar Ahmad Shah
S/O Mohd Mabarek Shah
R/O Chithi Bandi Tehsil & District Bandipora

vide notification No. 44 of 2025/RG/LP dated 08.01.2025 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a)(
(Syel ujtaba'Hussain)
Registrar AdministrV"[No: i_RG/LP Dated: b.02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nissar Ahmad Shah, Advocate

. ..... for information and necessary action .

bah„§Regisltm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

’RG/LPNo Dated rt 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nishant Bagati
S/O Kanwal Krishan Bagati
R/O H.No. 43/2 Anand Nagar Bohri, Tehsil & District Jammu

vide notification No. 45 of 2025/RG/LP dated 08.01.2025 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

[%0'

(Syed [ataba aulss£in)

Registrar Agministrq3ion

No: GeM-l g RG/LP Dated: b_.02.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nishant Bagati, Advocate

. .. ... for information and necessary action.

Regist Im(Im
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: FBtDdLa IZ /RG/LP Dated: U02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arjun Chawla
S/O Surinder Chawla
R/O M-25 TRT Migrant Quarters, Near Radio Sharda Opposite Green Land
Palace, Muthi Butanagar, Tehsil & District Jammu

vide notification No. 13 of 2025/RG/LP dated 08.01.2025 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Kmtaba
Registrar AdministraOon

No: b8'-"'bD_£RG/LP D,t,d, tI .02.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arjun Chawla, Advocate

. .. ... for information and necessary action .

egist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ bllg2,2£ /RG/LP D,t,d: IT 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Shahid Shah
S/O Shri Syed Amin Shah
R/O 7-Industrial Estate Dhar Road Ward No. 21, Tehsil & District Udhampur

vide notification No. 3191 of 2024/RG/LP dated 31.12.2024 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

O

(Syel [ujtabiIHdssain)
Registrar Al listr4,tion

No: gB Ot?'– qI RG/LP Dated: n .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Shahid Shah, Advocate

. .. ... for information and necessary action.

diNi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)t + +

EXTENSION
OF PROVISIONAL ENROLLMENT

HI

NOTIFICATION

N„'3l$ 42aa /RG/LP Dated: li 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ritika Sharma

D/O Shri Raj Kumar
IUO Ward No. 9, Behind DAV School, Akhnoor, Bhagwati Colony
Tehsil Akhnoor, District Jammu

vide notification No. 3190 of 2024/RG/LP dated 31.12.2024 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye(i'tWabJ

N, J 68 q}- C?q RG/LP D,t,d, IX .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ritika Sharma, Advocate

. .. ... for information and necessary action.

Regis'ff:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ BIB #9o22/RG/LP D,t,d: IT 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Priyansh Abrol
S/O Shri Lekh Raj Abrol
R/O H.No.145-F, Lane No. 18, Jawahar Nagar, New Plot, Tehsil & District
Jammu

vide notification No. 3189 of 2024/RG/LP dated 31.12.2024 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,76

(Syed ntab; Hu hain)
Registrar nistrat

No: bbb-LRG/LP D,t,d, Ii .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Priyansh Abrol, Advocate

. .. ...for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ t+

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ TaLk 4 W /RG/LP D,t,d, / V 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. lshan l<hanna

S/O Shri Vijay Khanna
R/O White House Building Jain Bazar, Tehsil & District Jammu

vide notification No. 3173 of 2024/RG/LP dated 27.12.2024 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mba\lllibain)

N... A'?68-,1< ,,„, „„'. /7 .,'„„ L A
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishan l<hanna, Advocate

. .. ... for information and necessary action.

i1%

*;'"%"Regi£tmd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act? 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., $ 1Cq%24 /RG/LP D,t,d, r7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Harneet Kour
D/O Shri Gurdev Singh
R/O Baba Zorawar Singh Enclave Lane No. 01, W.No. 73 Upper Gadigarh,
Tehsil R.S Pura, District Jammu

vide notification No. 3184 of 2024/RG/LP dated 31.12.2024 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye1 atabi'hubsain)
Registrar Agministr

No: HLbRG/LP Dated: Ii .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Harneet Kour, Advocate

. ..... for information and necessary action.

Regi;MAa;l\;;i\strati
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ BIb 48pr6 /RG/LP Dated: It 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhavan Jamwal
S/O Shri Raghubir Singh
R/O Village Chanas Tikri, Tehsil & District Udhampur

vide notification No. 3181 of 2024/RG/LP dated 31.12.2024 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel u\sain)
Registrar Administrat

No: Zejl/– :37 RG/LP D,t,d, l"L.02.2026
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bhavan Jamwal, Advocate

. .. -.. for information and necessary action.

Reg:st%Ad lslration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: gB dla /RG/LP Dated: 77 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nandita Singh
D/O Rakesh Singh
R/O House No.222, Street No.8, Talab Tillo, Tehsil & District Jammu

vide notification No. 2116 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed''Mtabl ,uJsain)
Registrar AdministraHon

No: AIR>–bq RG/LP D,f,d.' Il .02.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nandita Singh, Advocate

. .. ... for information and necessary action.

).

T>\xa

r"“"'VRegistr;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

LB abU /RG/LP Dated 17 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Imran Malik
S/O Mohd Abdullah
R/O Udhaynpur, Tehsil Bharath Bagla, District Doda

vide notification No. 2174 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel iain)II ita
Registrar nistra n

No: A 9 LtD-bY RG/LP D„ed: LI_.„.2,2,
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Imran Malik, Advocate

. .. ... for information and necessary action .

HIb
Regi;'"*C":"';*"“$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

17 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vivek Sharma

S/O Sh. Satpaul Sharma
R/O VPO Jakh, Tehsil Vijaypur, District Samba

vide notification No. 2075 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

by
(Syel .u£sain)t abI

Regist raC"'"'“-%02.2026a Q.8-’ S$, RG/LP Dated : ii
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vivek Sharma, Advocate

. . . . .. for information and necessary action.

I
Regist rar Admitrigt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

A7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arfan Ahmed
S/O Abdul Hamid

R/O Swan, Tehsil Koteranka, District Rajouri

vide notification No. 970 of 2023/RG/LP dated 31.05.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Wtaba\ lsbain)
Registrar inistr, n

No: 8qSG'–63 RG/LP Dated: 17 . 02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arfan Ahmed, Advocate

. .. ... for information and necessary action.

A D?
ministratiRegisl
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3;/ do>6 /RG/LP Dated: 402.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abrar Ahmed
S/O Abdul Qayoom
R/O Panihad, Tehsil Koteranka, District Rajouri

vide notification No. 969 of 2023/RG/LP dated 31.05.2023 for a period of one

year has been extended till 28.02.2027 subject to the vdrification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed$mta});\hJlssain)
Registrar Administra

N,: &q &d-1 1 RG/LP D,t,d, y_7_.02.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abrar Ahmed, Advocate

. .. ... for information and necessary action .

Regist ramlin\:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 32A4£2a24/RG/LP D,t,d: I02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Simmi Raina
D/O Prediman Krishan Raina
R/O H.No.6, Lane No.3, Sector-3, Sharika Vihar, Lower Roop Nagar, Tehsil
& District Jammu

vide notification No. 309 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel 'ujtab. uLsain)
Registrar linistration

No: Z qIbye RG/LP D,t,d, ]]_.. .02.2026

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Simmi Raina, Advocate

. .. ... for information and necessary action .

dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ SgI 42o23/RG/LP D,t,d, /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Kumar
S/O Ashok Kumar
R/O Village Cheka, Tehsil Bhalla, District Doda

vide notification No. 1984 of 2022/RC/LP dated 14.11.2022 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rJa'it)(Syed Maba
Registrar Administratiqn

bNo: hciQc-83 RG/LP D,t,d: y...t_.02.2026
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Kumar, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ByaaRG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahier Ali Jaffri
S/O Matloob Hussain Shah
R/O Potha, Tehsil Surankote, District Poonch

vide notification No. 1889 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye: ussain)uita

No: aqa_=gI__.RG/LP Dated: _1] .02.2026 L }
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mahier Ali Jaffri, Advocate

. .. ... for information and necessary action.

8

Registr£fKdmir\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 32fo/2z’N /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajjad Qayoom
S/O Abdul Qayoom
R/O Plangarh, P.O Behrote, Tehsil Thannamandi, District Rajouri

vide notification No. 1035 of 2022/RG/LP Dated 28.07.2022 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl uj ta ussain
Administrat

No, 6?q6-jOC>3 RG/LP Dated, II . 02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajjad Qayoom, Advocate

. . . ... for information and necessary action.

Regist raF
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f HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No, 32 4 d :l026 /RG/LP D,t,d, II 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saleem Sadiq
S/O Mohd Sadiq
R/O Village Parat, Tehsil Mendhar, District Poonch

vide notification No. 1024 of 2022/RG/LP Dated 28.07.2022 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed'%tal ussain)

No:-lOOY- II RG/LP Dated: Il- .02.2026

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saleem Sadiq, Advocate

. .. ... for information and necessary action.

a\.
Registrar Ailministrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 32 :7 #2626/RG/LP Dated / ? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjana Devi
D/O Jagdish Raj
R/O Dhar Dugnoo, Tehsil Billawar, District Kathua

vide notification No. 909 of 2022/RG/LP Dated 27.07.2022 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed lgf£jta
Registra ministrat

N., lola-Iq RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjana Devi, Advocate

. .. ... for information and necessary action .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3J29#2d.2d /RG/LP Dated: / ? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyoti Chowdhary
D/O Ma(Ian LaI
R/O Lower Thathar, Bantalab, Tehsil Jammu North, District Jammu

vide notification No. 1491 of 2021/RG/LP Dated 16.12.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy1 ;tab£ IKls£ain)
Re: Administra

No: TO:lO - 2+ RG/LP Dated: IT .02.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Jyoti Chowdhary, Advocate

. .. ... for information and necessary action.

Registka1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 329 o/JO:24/RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaypal Singh
S/O Bhagat Singh
R/O 85/1 Ajit Nagar, Gadigarh Upper, Tehsil Jammu South, District Jammu

vide notification No. 736 of 2021/RG/LP Dated 12.08.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a>>c
(SyI' [ujta8£\H:rssain)
RegistrarAdministrat

No: 70Jcg - 3f RG/LP Dated: 4; .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court. of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajaypal Singh, Advocate

. . ... for information and necessary action.

iiI)4

:"*"VRegis'trend nl
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HI(,H (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 330 o/ad'Jd /RG/LP Dated: 17 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sipla Devi
D/O Amer Singh
R/O Hiller Jhatgali (B), Tehsil Rajgarh, District Ramban

vide notification No. 1129 of 2021/RG/LP Dated 14.09.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed uitab. 'ussain)
Registra ministra

No: IO 36 - C/3 RG/LP Dated: / 7 .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sipla Devi, Advocate

. . . . .. for information and necessary action.

hi
dIr:
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N” 33/V202J /RG/LP D't'd: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arun Singh
S/O Manohar Singh
R/O H.No. 263, Paccki Dhabbi Jain Bazar, Tehsil & District Jammu

vide notification No. 565 of 2021/RG/LP Dated 03.07.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ITd)4
(SyII ussain)u ita

Regist rary4dministrat,

No: 70YY -fI RG/LP D,t,d, / 9 .02.2026

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arun Singh, Advocate

. .. ... for information and necessary action.

dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 332 V aDM /RG/LP Dated:
1? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pratibha Sharma

D/O Satya Paul Sharma
R/O W.No.67, Village & Post office Muthi (near Ram Temple), Tehsil Jammu
North, District Jammu

vide notification No. 1074 Dated 10.01.2020 for a period of one year has been

extended till 28.02.2027 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syd#$ijtabmusls Jin)

No: 70£2 - fI RG/LP Dated: 17 .02.2026 W B
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pratibha Sharma, Advocate

. .. ... for information and necessary action .

qb%
Registtr£ min 'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3330/202//RG/LP Dated:
I1 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arvind Singh Verma
S/O Sham LaI Verma
R/O Village Sunail, Tehsil Akhnoor, District Jammu

vide notification No. 1106 Dated 10.01.2020 for a period of one year has been

extended till 28.02.2027 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

}{
(Syed -ujtab'a' Au;sain)

T:;'"F "'"';“’'%"No: 706 O '- e + RG/LP Dated: II .02.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arvind Singh Verma, Advocate

. .. ... for information and necessary action .

nb
Regjst;ar-JXdmir;iit}at
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 23q #Jed /RG/LP Dated:
/7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arif Wani
S/O Anayatullah Wani
R/O Shinal, W.No.9, Tehsil & District Doda

vide notification No. 622 of 2022/RG/LP Dated 27.05.2022 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

&b'

(Sye7l-$TujIJb\a aussain)

No: 766 O - if RG/LP Dated: I} .02.2026 VL P
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Doda.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Arif Wani, Advocate

. . . ... for information and necessary action.

It eI : :dminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 33£ V202/ /RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manvee Sharma

D/O Narayan Dutt
R/O Dhar Jankhar, Tehsil Basohli, District Kathua

vide notification No. 2742 of 2023/RG/LP Dated 26.12.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

q:L.„,(Syed
Registrar ministrat

No: IO 76 - 83 RG/LP Dated: / T .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manvee Sharma, Advocate ’\

. .. ... for information and necessary action.

ReI ,dm}I?i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 33d #202d/RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Faik Najar
S/O Shabir Ahmad Najar
R/O Wangan Pora Eidgah, Tehsil Eidgah, District Srinagar

vide notification No. 999 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

uitabb\liilssa
Regist rar2'\dministral

n)

'TNo: +0 &q - it RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Faik Najar, Advocate

. .. ... for information and necessary action.

f&
dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 3? ql>D :8 /RG/LP Dated:
/? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayaz Ul Mushtaq Bhat
S/O Mushtaq Ahmad Bhat
R/O Bagoo Rampora, Tehsil Tullmulla, District Ganderbal

vide notification No. 999 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye: jabYIFus\sain)
dministrati

N., yO qa - qq RG/LP Dated: I? .02.2026

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ayaz Ul Mushtaq Bhat , Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 338y2©d /RG/LP Dated:
/7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arwa Nayeem
D/o Mian Nayeem Ullah Khan
R/O Fateh Kadal, Malik Angan, District Srinagar

vide notification No. 1011 of 2020/RG/LP dated 09.01.2020 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy: ussain)uj ti

No: IRG/LP Dated: iI .02.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arwa Nayeem, Advocate

. .. ... for information and necessary action.

aM )4D-

Regist;nAdmi’n'isIratiop
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BBq o/2d'2d /RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ahmad
S/O Parvaiz Ahmad
R/O Serch Chowdary Bagh, Tehsil & District Ganderbal

vide notification No. 61 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

HH„’.'„,„,(Sy,i'RW,
Registrar Administratjon

No: it D8- if RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ahmad, Advocate

. .. ... for information and necessary action .

U
Regist ran\dmi iris
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HIGH COURT OF JAMMU & IQ\SHNIIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Hamid Rather
S/O Abdul Hamid Rather
R/O Sangas, Tehsil & District Kulgam

vide notification No. 997 of 2023/RG/LP dated 31.05.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy:
Registrar inistra

No: 7 t 16 - 23 RG/LP Dated: 17 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Hamid Rather, Advocate

. .... . for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3g/y2616 /RG/LP Dated:
/7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anees Ul Islam Asmi
S/O Firdous Ahmad Asmi
R/O Tang Bagh, Eidgah, District Srinagar

vide notification No. 1007 of 2021/RG/LP dated 14.09.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl .u£sain)II ita
Registrar Administrat

No: 7129 - 31 RG/LP Dated, / 7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anees UI Islam Asmi, Advocate

. . F. .. for information and necessary action .

ini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3qa e’/20Z /RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asim Mujtaba Dar
S/O Mushtaq Ahmad Dar
R/O Maidanpora, Tehsil Dangerpora, District Baramulla

vide notification No. 557 of 2021/RG/LP dated 03.07.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl mtab: ussain)
Regist ra inistrati

No: 7 f 32 - 39 RG/LP Dated: /7 .02.2026

Copy forwarded to the: -
1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asim Mujtaba Dar, Advocate

. .. ... for information and necessary action.

g

Q
Regist 'raF Xdministr

@
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :393 d 2626 /RG/LP Dated: 17 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basharat Waheed

S/O Abdul Waheed Khawaja
R/O Dildar Karnah, District Kupwara

vide notification No. 107 of 2019/RG/LP dated 17.06.2019 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl usbainU

Re' ini

No: 71 yO-L/7 RG/LP Dated: 1 ? .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Basharat Waheed, Advocate

. .. ... for information and necessary action

Regjstrarydmir;
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3yq q DEC /RG/LP Dated: 1? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bazila Rasheed
D/O Abdul Rasheed Shair
R/O Janglat Mandi Mir Ali Mohalla, District Anantnag

vide notification No. 3042 of 2024/RG/LP dated 13.12.2024 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel hba 1\uK
Registrar4dministrat

No: 71 yO - Jf RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazila Rasheed, Advocate

. .. ... for information and necessary action .

Regjst raS
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3q£ c>} %24 /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bazila S Yaqub
D/O Mohd Yaqub Wani
R/O DR’s Colony, Molvi Stop LaI Bazar, Tehsil Eidgah, District Srinagar

vide notification No. 88 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed
It eI : Admini

No: 71 fC - gB RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazila S Yaqub, Advocate

. . . ... for information and necessary action .

\Registrar
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 396 #202/ /RG/LP Dated:
/7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Faiela Farooq
D/O Farooq Ahmad Sofi
R/O Baghiyas Chattabal, Zampakadal near J&K Bank, Tehsil Srinagar
South, District Srinagar

vide notification No. 102 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional
sought before the date of expiry unless the ab
Advocate is ordered there before.

licence/enrollment must be
solute/final eMlan

By Order

(Syed lll£sa irl)
Registrar inist ra

N., ?t gt/- =tI RG/LP Dated: I? .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Faiela Farooq, Advocate

. .. ... for information and necessary action.

aT;+
:ttbtiRegistr:r' min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 397 d >oIC \RG ILP Dated: /? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Rashid Sheikh
S/O Abdul Rashid Sheikh

R/O Sultanpora, Tehsil Zachaldara, District Kupwara

vide notification No. 127 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Fm%
(Syed Mu. lba Hubgai Ir)
Registrar Agministri n

No: 7179 - 79 RG/LP Dated: IT .02.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irshad Rashid Sheikh, Advocate

. .. ... for information and necessary action.

4@
Registrar Tninist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: By#y2 Mg /RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ifra Jan
D/O Showkat Ali
R/O H.No.11, Chinar Colony, Chandpora Harwan-Shalimar Road,
Tehsil Nishat, District Srinagar

vide notification No. 126 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

;6
(Syed u\ssain)u ita

Registrar 4dministrat(on

No: q 16PO - 8 :7 RG/LP Dated: 13 .02.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Ifra Jan, Advocate

. .. ... for information and necessary action.

M aT
RegisIra'Tdm tr1111 ti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SUq q >bIG /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Bhat
S/O Ab Hamid Bhat
R/O Hathbura, Tehsil Tullmulla, District Ganderbal

vide notification No. 123 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed\1mbJ NTl'Rain)

N,: 71 88- qr RG/LP D,t,d, I+ .02.2026 VJ _ b
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Ahmad Bhat, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3roy20% /RG/LP Dated: 102.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Rafeeq Rather
S/O Gh. Mohammad Rather
R/O Ajas, Mohalla Pottu, Tehsil Ajas, District Bandipora

vide notification No. 1918 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

DH)+El@
\

)(Syed Mujtaba ussalr]

No: =? 1 q6 -:1o3 RG/LP Dated: /? .02.2026 Wi_ M

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Rafeeq Rather, Advocate

. . for information and necessary action.

').G
min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 31/V&2/ /RG/LP Dated:
/ 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Abuzar
S/O Mohd Hassan
R/O H.No.55, Tehsil Kaksar, District Kargil

vide notification No. 2171 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel aaba

,., 7loy- tI RG/LP Dated: /? .02.2026

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Abuzar, Advocate

. .. ... for information and necessary action.

aPRa%
b

Regist ra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 352 V2242 d /RG/LP Dated:
)? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Raza

S/O Merajuddin Bhat
R/O W.No.5, Dastanipora Qaimoh, District Kulgam

vide notification No. 16 of 2025/RG/LP dated 08.01.2025 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel taba

N.. 3-ZIa - Iq RG/LP Dated: 17 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Owais Raza, Advocate

. .. ... for information and necessary action.

Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3J3 #20/ /RG/LP Dated:
/7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Ahmad Mir

S/O Abdul Khaliq Mir
R/O Gangipora, Mir Mohalla, Tehsil B.K. Pora, District Budgam

vide notification No. 498 of 2021/RG/LP dated 07.06.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Mc
(Syed I9lujtabb'Mu'ssain)

=:"”Z"”*"”VNo: 7220 - 2 ? RG/LP Dated: la . 02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Ahmad Mir, Advocate

. . . . .. for information and necessary action.

M
irl;#RegistraLAbm



50

HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: if## 242//RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Tawseed IVIir
S/O Shabir Amhad Mir
mO Janwara, Sopore Tehsil Dangerpora, District Baramulla

vide notification No. 1826 of 2023/RG/LP dated 06.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel 'uslsain)tab.

Registrar inistraaon

N., 71a8- Br RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Tawseed Mir, Advocate

for information and necessary action.

HE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B££ q 20H /RG/LP Dated:
/ ? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Peerzada Anees UI Haq Naq
S/O Peerzada Rafiq Ahmad Naq
R/O Karimabad, Tehsil & District Pulwama

vide notification No. 1145 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

>

(Sye1 jtaba 'ssain
Registrar inistra n

N., 723d - '13 RG/LP Dated: / 7 .02.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Peerzada Anees UI Haq INaq, Advocate

. .. ... for information and necessary action .

771%
.dminis’tFat'ion

$
Registlr£T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3rd #20% /RG/LP Dated:
/ 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qaisar Rehman Bhat
S/O Abdul Rehman Bhat
IUO Fashipora, Tehsil Tullamulla, District Ganderbal

vide notification No. 249 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed' ImatHu Rain)
Registrar inistr, n

N., jiLly- ri RG/LP Dated: /? .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajaz Ahmed Qureshi, Advocate

. .. ... for information and necessary action.

Registrar Adm+rai
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bf? #2©£ /RG/LP Dated: /7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qayoos Feroze Bhat
S/O Feroze Ahmad Bhat
R/O Batagund, Verinag, Tehsil Dooru, District Anantnag

vide notification No. 1148 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

W%q
(Syed N€1jtab
Registrar inistrat

No: ?ifa - fI RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Qayoos Feroze Bhat, Advocate

. ..... for information and necessary action,

Regist ra min

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + t

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3r#q2bN /RG/LP Dated:
1? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahil Amin Mir
S/O Mohammad Amin Mir
R/O Mirabad Safapora, Tehsil Lar, District Ganderbal

vide notification No. 1986 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed ;aba H

N., ?140 - 6? RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahil Amin Mir, Advocate

. .. ... for information and necessary action .

„=.;..,„.;,::;'
B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3£'t #202d /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Romaan Majeed Sheikh
S/O Abdul Majeed Sheikh
R/O Rakhshalina, Taingan, Tehsil B.K. Pora, District Budgam

vide notification No. 1161 of 2023/RG/LP dated 03.06.2023 for a period of

one year has been extended till 28.02.2027 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel tab
Registrar 4dministrat

No: 4168- if RG/LP Dated: 1 ? .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Romaan Majeed Sheikh, Advocate

. .. ... for information and necessary action.

a
mR:Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 360 y262//RG/LP Dated:
/7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby Farooq
D/O Farooq Ahmad Wani
R/O Chansar Kulgam Tehsil & District Kulgam

vide notification No. 2196 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mm
strar Administrat

No: ?I11 - 63 RG/LP Dated: la .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruby Farooq, Advocate

. . ... for information and necessary action.

A'
'":"';“’“'%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 361 # 2nd /RG/LP Dated: /7. 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Razia Shafi
D/O Mohammad Shafi Sofi

R/O Makhdoompora Nowshera Tehsil & District Srinagar

vide notification No. 1165 of 2023/RG/LP dated 03.06.2023 for a period of

one year has been extended till 28.02.2027 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

W\)

Ei;{,fr
e

'taba H(Syed Mir
Regist ra ministrat

N„ 118 t/ - qI RG/LP Dated, /? .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Razia Shafi, Advocate

. .. ... for information and necessary action.

(a

Regist rbI%mE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bra {2ad /RG/LP Dated: /7 .02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raja Mohammad Muneeb Bhat
S/O Mohammad Ayoub Bhat
nO Khrewan, Lassipora, Muqdum Mohalla, Tehsil Qaimoh, District Kulgam

vide notification No. 1162 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed us\sain)
Regist ra ministrat

No: 7192 - qq RG/LP Dated: 1+ .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raja Mohammad Muneeb Bhat, Advocate

. .. ... for information and necessary action.

;G
'atioRegistrar Bin]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

t + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 363 V202/ /RG/LP Dated: / 7. 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shah Baizah Yaseen
D/O Mohd Yasin Shah
R/O Nawab Bazar, Shah Mohalla Tehsil & District Srinagar

vide notification No. 1220 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel tab
Admini

No: ?3 oo - 07 RG/LP Dated: / 9 .02.2026

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shah Baizah Yaseen, Advocate

. .. ... for information and necessary action.

Ndtb %
Registrar A"dmaIR}};
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 36q y 20N /RG/LP Dated:
/ 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheema Nabi
D/O Gh Nabi
R/O Khankah Tehsil Awantipora, District Pulwama

vide notification No. 1224 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Fax
(Syel jtaba Hu£sai'n)

No: 730 e - ff RG/LP Dated: /7 .02.2026 LU/ P
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheema Nabi, Advocate

. .. ... for information and necessary action.

Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)t ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BeS y.2026 /RG/LP Dated: IT. 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Ahmad Syed Bukhari
S/O Bashir Ahmad Syed Bukhari
R/O Peer Mohalla GuIld, Dalwash, Tehsil Kawarhama, District Baramulla

vide notification No. 278 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a
(Syed Mujtab

No, 73 J 6 - 23 RG/LP Dated, /7 .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Ahmad Syed Bukhari, Advocate

. .. ... for information and necessary action .

11L e1 1 Ad minis ha:i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3€6 y 2094 /RG/LP Dated:
1? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syma Nazir
D/O Nazir Ahmad Mir
R/O Dalgate Abi Buchwara, Tehsil Khanyar, District Srinagar

vide notification No. 1211 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye: uitaba

Registrar Administration

No: ?Bag- 31 RG/LP Dated: / 7 .02.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Syma Nazir, Advocate

. .. ... for information and necessary action .

iFtv
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bd?V2©/ /RG/LP Dated:
/7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed AsifZahoor Indrabi
S/O Syed Zahoor Ud Din Indrabi
R/O Kaitch Razgeer, Peer Mohalla, Tehsil Khansahib, District Budgam

vide notification No. 2008 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed'lVma tiEs
Registrar Administrat

No: 73 32- 39 RG/LP Dated: / 7 .02.2026

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Asif Zahoor Indrabi, Advocate

. .. ... for information and necessary action.

[nb%
Regist ra t id

£'
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BIP y2a/ /RG/LP Dated:
1? 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahnawaz IWohmmad Teeli
S/O Gulam Mohmmad Teeli

R/O Batpora, Teeli Mohalla, Tehsil Wakura, District Ganderbal

vide notification No. 323 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed jtaba\ #ussain)
Regist ra ministra

No: 73 YO - ttl RG/LP Dated: II .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Shahnawaz Mohmmad Teeli, Advocate

. .. ... for information and necessary action.

Registra'
B'

.dmin 'a n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 36o1 d 2024 \RGILP Dated:
/ 9 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sadaf Amin
D/O Mohd Amin Zargar
R/O Naibasti Aishmuqam, Tehsil Pahalgam, District Anantnag

vide notification No. 314 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mtjtaba1 tl£ss£in)
Regist ra ministratjon

No: 73 q/ d - ff RG/LP Dated: / 7 .02.2026

Copy forwarded to the: -

1
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4

5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website,

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadaf Amin, Advocate

. .. ... for information and necessary action.

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 370 #)OR /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tanveer Hussain Wani
S/O Nazir Ahmad Wani
R/O IWullashulla Wani Mohalla, District Budgam

vide notification No. 533 of 2021/RG/LP dated 08.06.2021 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

@
(Syed MINiaba
Regist ri ministra

No: 73 fd - 63 RG/LP Dated: IT . 02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tanveer Hussain Wani, Advocate

. .. ... for information and necessary action.

dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 37/#)OR /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ubaid Nazir Mir
S/O Sh. Nazir Ahmad Mir
R/O H.No. 5, Lane-D, Fair Bank’s Colony, Rawalpora/Natipora, Srinagar

vide notification No. 2068 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed N;#jMH1
RegistrarAAdministra

No: ?36q- II RG/LP Dated: 17 .02.2026

Copy forwarded to the: -
1
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5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ubaid Nazir Mir, Advocate

. . for information and necessary action.

RegistrJ minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 372 g/202/ /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waris Ahmad Lone
S/O Nazir Ahmad Lone
R/O Peer Mohalla, H.No.26, W.No.6, Aishmuqam, TehsiI Pahalgam, District
Anantnag

vide notification No. 365 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed IVblntab
ra_r Administrati

No: 7372 - 79 RG/LP Dat,d, /? .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waris Ahmad Lone, Advocate

. .. ... for information and necessary action .

Regist ral ministFI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 313 q >bU /RG/LP Dated: / 7 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Waheeda Khazir
D/O Khazir Mohd Dar
R/O Pathpora Marazigund, Twhail Rohama Watergam, District Baramulla

vide notification No. 576 dated 16.08.2016 for a period of one year has been

extended till 28.02.2027 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Regist raAAdministratjon

No: 73 PO -87 RG/LP Dated: /7 .02.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Waheeda Khazir, Advocate

. .. ... for information and necessary action .

HAM kt%
Registrar, ministtalhon'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3ty q t0% /RG/LP Dated:
IT 02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Gul
S/O Ghulam Mohammad Dar
R/O Water Hail, Tehsil Khansahib, District Budgam

vide notification No. 2084 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed [aba
Registrar ministra

No, 73 '9&- qr RG/LP Dated, / P .02.2026

Copy forwarded t6 the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Gul, Advocate

. . . ... for information and necessary action.

Registrar -mini;t ;At
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 3-+( a ?„'bIRGILP D,t,d, U_02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Maqbool
S/O Mohd Maqbool Naik
R/O Babapora, Zainapora Tehsil Zainapora District Shopian

vide notification No. 1263 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 28.02.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

1)]%
)(Syed Mu ina H\usl ain

r"""“FRegist ra

No: q3 IL– qoS RG/LP D,t,d, a.02.2026
Copy fb-rharded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Maqbool, Advocate

. .. ... for information and necessary action.

Regjstrar%min


